FIR No.113/17
State Ve Duy Vijay Yaday
PS: EOW

ON.06.2020

Present: . _
csent Ld. APP for the State in person.

Sh. Arvind Kumar Shukla, Ld. counsel for applicant via VCC.

10 absent.

The matter is heard through VCC over Cisco Webex Application Soltware.

1018 04:23 pm.

Perusal of the order di. 06.06.2020 passed by Ld. Duty MM is showing that the
report was called from ACP concerned seeking explanation as to why 10 has not filed the report
despite two opportunities. However, today neither the 10 has appeared nor report has been received,
without any plausible explanation.

Ld. counsel for the applicant submits that the vehicle in question has been detained in
police custody for more than one year and due (o its detention, the applicant and his family 1s
sulfering grave difficulty in traveling even for their medical exigencies during these critical times of
Covid-19 crisis. It is further contended that due to the detention of vehicle by police, its value and
condition is getting deteriorated with each passing day. Ld. counsel further submits that there is no
justification on the part of police in not complying with the Court orders and not filing the reports
despite various notices.

From perusal of record, it is evident that the matter is getting adjourned from
02.06.2020 for the wanl of report from 10/SHO concerned, and there is no plausible explanation as
(o why till date, the report is not filed despite orders qua issuing notices to ACP concerned and due
(o detention of the vehicle in police custody, the applicant 1s suffering grave difficulties, therefore,
let 2 show cause notice be issued 1o SHO/O concerned explaining their position as Lo why the non
(iling of report despite court notices be not treated as willful disobedience of court orders and as 1o
why the matter against them be not proceeded for such non compliance. The show cause notice be
directed through DCP concerned, with a further directions to ensure the filing of the report on
(09.06.2020 at 11:00 am.

Put up before concerned Duty MM on 09.06.2020 at 11:00 am through VCC.
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1112 N0.255/19
State Vs, Vikramjeet Sherya
IS: Prasad Nagar

08.06.2020

Present: [.d. APP for the State.

None for applicant.

10/SI Sanjay Kumar in person.

SI Sunjay seeks some more time for filing the report incompliance of order dt.
27.05.2020.

Co-ordinator of VCC Sh. Suresh Pahuja has telephonically informed the Ahlmad of
this Court that a request has been received on behalf of counsel for applicant seeking adjournment
of the case due to some unavoidable circumstances and the email as received from counsel for
applicant has already been sent to the email id of the undersigned by the co-ordinator VCC.

In view of the request seeking adjournment, the matter stands adjourned for purpose

|

(RIS BHKAf’OOR )
DMM-03 entral) THC,Delhi
08.06.2020

fixed and filing of the report by IO on 16.06.2020.
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State Vs.Vikramjeet Sherya
St Prasad Nagar

08.06.2020

Present: L.d. APP for the State.
None for applicant.
10/ST Sanjay Kumar in person.
SI Sanjay seeks some more time for filing the report incompliance of order dt.
27.05.2020.
Co-ordinator of VCC Sh. Suresh Pahuja has telephonically informed the Ahlmad of
Court that a request has been received on behalf of counsel for applicant seeking adjournment

this
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I NG.255719
State Vo Vikramjeet Sherya
IS Prasiad Nagon

OF5.06.202(0)

Ppowi s . 4
Present: Lo, APP for the State,
None for applicant.

1O/ST Sanjay Kumar in person.

[ Y . " N . g .
S1 Sanjay seeks some more time for filing the report imcompliance of order di

27.05.2020).
Co-ordinator of VCC Sh. Suresh Pahuja has telephonically informed the Ahlimad ol

this Court that a request has been received on behall of counsel for apphicant secking adjournment

ol the case duce to some unavoidable circumstances and the email as received from counsel for

applicant has already been sent 1o the email id of the undersigned by the co-ordinator VOC.
In view of the request seeking adjournment, the matter stands adjourned for purpose

fixed and [ling of the report by 10 on 16.06.2020),
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FIR No.255/19
State Vs Vikramjeet Sherya
PS: Prasad Nagar

03.006.2020

Present: Ld. APP for the State.
None for applicant.

10/S1 Sanjay Kumar in person.

SI Sanjay seeks some more time for Bilmg the

27.05.2020.

report ancormnpl

Co-ordinator of VCC Sh. Surcsh Pahuja has telephonically inforn

this Court that a request has been received on behall of counsel for apphicant

of the case due (o some unavoidable circumstances and the emal an 7
applicant has already been sent to the email id of the undersipned by the co

In view ol the request seeking adjonrnment, the matter stand

fixed and filing of the report by 10 on 16.06.2020.
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esent AMa Manlshiee, T, counsel tor apphicants vin VO,

Sh. Deepak Rohitla, Assistant Ahlmad in the Court of 14, ACMM (Special Acts),

Central
Sh. Deepak Rohilla, Assistant Allmad has filed report under his signatures, Same is

taken on recond
over Cisco Webex Application

1is 0140 pme The mate is heard through VEC

Software
1 d. counsel for applicant qubmits that the present joint application is moved for

«eeking clanfication m order di. 03.00.2020 passed by 1.d. Duty MM wherein, the number of the
one of the complaint case has been mentioned as 57732017 instead of 2773/17.

I is stated in the application that (he applicants are facing, (rial in the Court of Sh.

\aiplay Dabas, Td. ACMM with respeet to CC No. 5772/17 titled as 1TO Vs, Unitech 1.1d.,CC No.
5773/17 titled as TTO V. M/s Uniteeh Hiteeh Developers L., CC No. 2578/19 tided as ROC Vs.
“C No. 2579719 titled as ROC Vs, Ramesh Chandra and except these cases,

Ramesh Chandra and ¢
4. ACMM, (Special Acts). 1tis

pending against applicants, in the Court ol

4. Duty MM, inadvertently the particular of

there 1s no other case
(03.00.2020 passed by 1

further stated that m order d
CC No. 577317 mstead of 2773/17 and the clarification in such

one of the case is mentioned as

regard has been sought.
pertaining 1O CC No. 5772117

he concerned Ahlmad has produced the case [iles

niled as 1TO Vs, Uniteeh 1 1d.CC No. 577317 titled as I'TO Vs. M/s Unitech Hitech Developers

Ltd.. CC No. 2578/19 titled as ROC Vs, Ramesh Chandra and C'C No. 2579/19 titled as ROC Vs.

Ramesh Chandra, which are seen and returned. As per the report of concerned Ahlmad, apart from

the aforementioned cases there 1s no other case pending against the applicant, in the Court of Ld.

ACMML, Special Act, THC. 1is Turther gtated in the report that accused persons are not on bail in
.ll'ul\‘I\h.‘l\lmllt'd CUseS,

Ld. counsel for applicant submits (hat the accused persons have alrcady been

Ldmitted on bail in aforesaid cases vide orders dt. 20.05.2020 passed by Sh. Pranav Joshi, Ld. Duty

MM and mtimation i such regard was also sent to the Jail Authorities. . B P
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the production wirrants were advertenthy e applieants B i b v e i it ol
C'C No. 87819, STTO19 and STIMVE However, i view ol (i aslen e sl ol it
the reportar the Assistant ATbmad of concerned Comt an i pevceiv s it e gl st e b g
tal only with vespect lo CC Mo STP0L S TEEL 2500 i 2507900 i thie € vt ol 5y Figiliny
Dabies, Lo ACMM, Specinl Act, and there e noecine T CC o 2111, g gt
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Scanned copy ol e order Dot ted e b commec b fon g it ol oo
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One copy be also uploaded an Dethe Drste t Comt webb

Apphication stimds disposed ol
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DNVIVEOMC entenh), THIC Delhi
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